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[Gandhi and Nehru]

DR, VK.R.V.RAO: He can ask a
question afterwards...

MR. DEPUTY-SPEAKER : He is not
making a generalised statement.

SHRI SAMAR GUHA : The whole
episode was condemned by the students and
they held demonstrations, meeting and did
postering also against this act of sacrilege
against Mahatma Gandhi......(Interruption)

MR. DEPUTY-SPEAKER : He has not
made a generalised remark against students.

SHRI SAMAR GUHA : Also, Mr,
Hritwik Ghatak was not allowed to address
students and he was howled down by the
students.

Dr. VK.R.Y RAO: When the hon.
Member suggested, ‘“‘Are the students going
in that direction?"’, etc. I went out of the
way to point out that it was a small section
of the students and I also went out of the
way to point out that they were not res-
ponsible for the remarks but they were res-
ponsible for permitting this publication,
Why does my hon, friend Mr. Samar Guha
think he is more fond of students than I am?
SHRI SAMAR GUHA : It was an unautho-
rised publication. It was not shown to the
Sub-Committee or to the Chairman of the
Sub-Committee.

Mr. DEPUTY-SPEAKER : He
made that clear.

has

Dr. VK.R.V. RAO : Another question
asked by the hon, Member was whether any
political party did this and whether the
C.B.1. will investigate it. Thc C.B.I. is an
organisation with which I have nothing to
do. If the hon. Member can put a question
to the Home Minister, I am sure, he will be
able to give an answer.

Then, a question was asked as to what
disciplinary action has been taken on this.
The Cultural Sub-Committee has been
asked to refer the matter to the Discipline
Sub-Committee of the Jadavpur University.
I understand, in the Jadavpur University,
the Vice-Chancellor does not have his own
powers to take disciplinary action. He has
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the Discipline Sub-Committee of which he
is thc Chairman with two or three other
Memters. Before he can take any action,
I think, the matter is bzing referred to the
Discipline Sub-Committee.

The last question of the hon. Member
was, whether this is the whole trend of
thinking of students. I must most respect-
fully differ from the inference contained in
the question of the hon. Member, I refuse
to admit for even one moment that the
whole trend or even the partial trend or
even a very small portion of the partial
trend of the students world in this country
is in the direction of the kind of remark
which has been published in that pamphlet.
The students of this country, irrespsctive of
the party or political affiliations, have all
respect for Mahatma Gandhi. This has
nothing to do with the Congress or any
other political party. Mahatma Gandhi
belongs to the country asa whole and all
youngmen of ehe country respect him.

13 hrs.

RE : CALLING
NOTICE (Querry)

ATTENTION
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Mr. DEPUTY-SPEAKER : I agree.
What I would suggest is this, A calling-
attention notice is under consideration. I
got a notice this morning. There was al-
ready one on the Order Paper. What I
would suggest is that it would be admitted
for tomorrow, and in the meantime I would
request the Minister of Parliamentary Affairs
to get in touch with the Minister concerned
and ask him to give information to the House
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before we adjourn for the day. He may
place the position before the House as it
obtains by this evening.

MR. DEPUTY-SPEAKER : I have
already said.

SEVERAL HON. MEMBERS rose.

MR. DEPUTY SPEAKER : Before we
adjourn, we may know the latest position
regarding this strike from the Minister.
Tomorrow the calling attention will come.

SHRI S.M. BANERJEE (Kanpur) :
On the uestion of privilege of Shri Madhu
Limaya..........

MR. DEPUTY-SPEAKER : Mr.

Banerjee please resume your seat.,

SHRI A.S. SAIGAL (Bilaspur) : There is
a point of order. You have to hear me.

MR. DEPUTY-SPEAKER : What is before
the House now ? On the privilege motion
have you got the point of order ?

SHRI S.M. BANERIJEE : The House
should discuss another matter.

MR. DEPUTY-SPEAKER : You are
referring to the calling attention. The matter
is Disposed of. Mr. Benarjee I am not
permitting you.

SHRI S.M. BANERJEE : I am not
mentioning that. Why I want adjournment
of the House is.

MR. DEPUTY-SPEAKER : We will go
by the order paper. As I have said, if you
have any point of order regarding this pri-
vilege issue, I will permit it, not otherwise.
Mr. Madhu Limaye.

SHRI S.M. BANERJEE : Why do you
want to raise that quesnion at 2 O’clock.
I want to raise it now.

MR. DEPUTY-SPEAKER : I have
disallowed it. Let us finish this privilege
issue of Shri Madhu Limaye.

I have called Mr. Madhu Limaye. I
will not Listen to anyone else.
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SEVERAL HON. MEMBERS rose.

MR. DEPUTY-SPEAKER: Order, Order.
Nothing will go on record. (Interruptions)

Unless there is some order, I am not
going to procceed. Mr. Banerjee please
resume your seat. After lunch recess is over,
every day you move an adjournment under
Rule 340, almost every day. I think we may
adjourn now and meet at 2 p.m,

13.06 brs.

The Lok Sabha adjourned
Sor Lunch till Fourteen
of the clock

The Lok Sabha reassembled after
Lunch at two Minutes past Fourteen of
the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

RE. CALLING ATTENTION NOTICE—
(Querry) Contd.

SHRI S.M. BANERJEE : Sir, I want
to offer a personal explanation. When you
were in the Chair before lunch, you thought
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[Shri S. M. Banerjee]

that I was trying to raise some irrelevant
point. There was some slight misunder-
standing. I would mention that I was only
referring to the humiliation of Sikhs at the
hands of Britishers. It isa national humi-
liation for us. They are being humiliated in
London and other places, I wanted to draw
your attention to this and request you that a
Calling Attention may be agreed to by you
so that we are able to hear from the
Minister on this, The Prime Minister is
here.

&t e fagrdt AR (FeeR) ¢
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W19 N qg wwer I W
qraT |

SHRI JYOTIRMOY BASU (Daimond
Harbour : We did not ask the Britishers

here to put vermilion marks on their fore-
heads,

AN HON. MEMBER : The entire Sikh
Community is humillated.

MR. DEPUTY-SPEAKER : All these
things could be said because we are now
in the midst of the External Affairs
Ministry’s demands (Interruptions.)

SHRI SAMAR GUHA (Contai) 3 It is
a question of national honour.
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MR. DEPUTY-SPEAKER : Will you
all please sit down? When we are dis-
cussing the grants and when a question is
raised in the midst of  discussion on
demands for grants and if this point could
be covered during the course of discussion
on those demands, normally no other
motion is admitted. This is our practice.
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This is our usual practice. If you are not
satisfied by raising it on the Floor of the
House while the debate on External Affairs
demands is going on, then we shall see
what we can do about it.

o fag T W (AgE) o osw
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MR. DEPUTY-SPEAKER : At this

stage no promise can be given.

st ot fag (Qgas) : Sumsas
AR, A WIEE AT AT & |

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU
RAMAIAH) : The Business Advisory
Committee is meeting at 4.00 P.M. where
this matter may be considered. (Interrup-
tion)
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DEPUTY-SPEAKER 1 We
should not deviate from the accepted
practice so lightly. This is my view. As
the Minister of Parliamentary Affairs said,
the Business Advisory Committee is meet-
ing at 5,00 P.M.

MR.

Now, Mr. Limaye, He is permitted to

make a statement.

st T g ¢ et efiTe wekRy,
IR Afemam g § 3 5 a&™
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MR. DEPUTY-SPEAKER : I have
read in the pap:r. If you have se:n the
news papers, you will find that some
action has alrecady been initiated. That
much I know. If you want to consider
the other matters, you batter attend the
Business Advisory Committee’s meeting.

Now no more time of the House should be
be taken. Mr, Limaye.
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14.08 brs.

QUESTION OF PRIVILEGE AGAINST
ANDHRA PRADESH CHIEF

MINISTER

st 7y fowd (7A77) : geae vy,
fm 225 ¥ qea & @7 ¥ wgwh

SHRI K. NARAYANA RAO
(Bobbili} : On a point of order.

MR. DEPUTY-SPEAKER : Please sit
down. I will explain the position. Even
if there is substance in the point of order,
once it has been placed on the order paper,
T cannot exercise my judgment on that at
this stage : at a later stage, I might, but not
at this stage.

SHRI R. NARAYANA RAO : So far
as we are concerned, we go by what is
there on the agenda. On that basis, we
can rise on point of order. Please hear
me, Sir. My contention is that this pri-
vilege motion is totally out of order.

MR. DEPUTY-SPEAKER : I cannot
permit you now because as I have said,
even though there might be some subs-
tance in your contention, once it has been
placed on the order paper—a decision has
been taken on that—, I cannot permit any
point of order on that......

SHRI K. NARAYANA RAO: My
contention is this. So far as the motion
goes, if I say that it is vague and all
those things, that is a different matter,
Here it is a very important matter......

MR. DEPUTY-SPEAKER : Not at
this stage. I cannot permit you at this
stage. Let him get the leave. Then you
will be permitted to say that.

&t 7 fomd : Swreae wET, fraw
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